FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PATLIPUTRA ACADEMY FOR EDUCATION AND TRAINING PRIVATE LIMITED
OPERATING IN EDUCATION AND TRAINING AT

PATNA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor PATLIPUTRA ACADEMY FOR
along with PAN & CIN/ LLP EDUCATION AND TRAINING PRIVATE
No. LIMITED
PAN: AAMCP3094L
» CIN: U80902BR2021PTC054177
i Address of the registered office | OFF.NO. 303 3RD FLOOR NAVYUG’S
KAMLA BUSINESS PARK PLOT NO. 172,
173 & 174, EAST BORING CANAL ROAD
PATNA-800001 BIHAR
3. URL of website NA
4. Details of place where majority | 303, Plot No 172-173 & 174, 3rd Floor,
of fixed assets are located Navyugs Kamla Business Park, East Boring
Canal Road Patna — 800001 Bihar
5. | Installed capacity of main NA
products/ services
6. Quantity and value of main Rs. 5,99,55,940 (F.Y. 2022-23)
products/ services sold in last
financial year
7. | Number of employees/ The Corporate Debtor is presently not being
workmen run as a going concern by the Resolution
[ ‘ Professional. The details pertaining to the

MWQ% -




ding last
 financial statements
ith schedules) of two years,

| lists of creditors is available at

URL:

to the Process Email Id:

patliputraacademy912@gmail.com

AW e L W (WU At Sl (PP Sl ~ oY

~ [ Eligibility for resolution

applicants under section
25(2)(h) of the Code is available
at URL:

1. Refundable Earnest Money Deposit (non-
interest bearing) along with Expression of
Interest- Rs. 20,00,000 (Through Demand
Draft) along with Expression of Interest

2. Security Deposit (non-interest bearing)
along with Resolution Plan- Rs. 50,00,000
(Through Demand Draft) along with

Resolution Plan

3. Tangible Net Worth- Rs. 5,00,00,000

10.

Last date for receipt of

01.06.2026

expression of interest

11. | Date of issue of provisional list | 1.06.2026
of prospective resolution
applicants

12. | Last date for submission of 16.06.2026
objections to provisional list

13. | Date of issue of final list of 26.06.2026
prospective resolution
applicants
Date of issue of information 01.07.2026

memorandum, evaluation matrix

and request for resolution plans
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Binod Kumar Singh

Resolution Professional

For M/s Patliputra Academy For Education And Training Private Limited.
IBBI/IPA-001/IP P-02688/2022-2023/14108

IBBI Registered Address: Wa-23, Shaakarpur , Laxmi Nagar Metro Station,
Shakarpur, East Delhi, 110092

Correspondence address: - Office No A-213, Shanti Gopal Chambers,
Street No-1,Main Vikas Marg, Metro Pillar No-35, Shakarpur, Delhi-110092.
Process e-mail id: patliputraacademy912@gmail.com

AFA Valid up to- 31.12.2026

Phone Number- 9871432334

Date: 16.05.2026

Place: New Delhi *INOD KUMAR sy GH
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PUBLIC NOTICE

Notice for Identification of Legal Heirs

It is hereby notified for general information
that Mr. Taraknath Mukhopadhyay S/O:
Late Girish Chandra Mukhopadhyay, Mr.
Amarnath Mukhopadhyay S/O: Late
Girish Chandra Mukhopadhyay, Mr.
Biswanath Mukhopadhyay, S/O: Late
Girish Chandra Mukhopadhyay, Mr. Arun
Mukhopadhyay S/O: Late Baidyanath
Mukhopadhyay, Mr. Arup Mukhopadhyay
S/O: Late Baidyanath Mukhopadhyay,
Ms. Rama Devi W/O: Late Baidyanath
Mukhopadhyay, MS Shanti Sudha Devi.
W/O: Late Bholanath Mukhopadhyay,
Mr. Shibnath Mukhopadhyay, S/O: Late
Purna Chandra Mukhopadhyay, Late
Shri Anil Mukhopadhyay, son of Sibnath
Mukhopadhyay, last residing at
KHALGAON BIHAR.

All persons claiming to be legal heirs,
successors, or having any right, title,
interest, or claim in respect of the
immovable property situated at: Village:
Gopal Nagar, P.S- Singur, Dist: -
Hooghly, West Bengal, India, are hereby
required to submit their claims with
supporting documents (such as proof of
relationship, identity proof, succession
certificate, legal heir certificate, etc.) to
the undersigned within 15(fifteen) days
from the date of publication of this notice.
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AZAM KHAN
SENTENCED TO TWO
YEARS IN JAIL FOR
OBIECTIONABLE
REMARK AGAINST DM

RAMPUR : A Rampur MP-
MLA court has sentenced
senior Samajwadi Party
leader Azam Khan to two
years in prison after convict-
ing him in a 2019 case in
which he made an objection-
able remark against the then
District Magistrate during the
Lok Sabha election cam-
paign. He was also fined Rs
5000. The verdict was deliv-
ered by Special Magistrate
Shobhit Bansal on Saturday
after completion of the hear-
ing. The case pertains to a
roadshow held in the Bhot
police station area of Rampur
during the 2019 election
campaign, when Azam Khan
was contesting as the
Samajwadi Party candidate.

According to the prosecu-
tion, a video of Khan's state-
ment, in which he allegedly
made derogatory remarks
against the then District
Magistrate, had gone viral on
social media, following which
the Election Commission took
cognisance of the matter and
sought a report. He had
called the DM a 'Tankhaiya'
(salaried person) and urged
people not to take him seri-
ously. He also said that after
the election, he will make the
officials clean his shoes. The
alleged incident took place in
Mankara village in Rampur.
Subsequently, a case was
lodged at the Bhot police sta-
tion on the complaint of the
then SDM of Tanda and
Assistant Returning Officer of
Chamraua Assembly con-
stituency, Ghanshyam
Tripathi. After the investiga-
tion, the police filed a charge
sheet, and the trial proceed-
ed in the MP-MLA court.

Additional Prosecution
Officer Swadesh Sharma said
the court, based on evidence
and witness testimonies,
found Khan guilty and sen-
tenced him to two years'
imprisonment. The com-
plaint alleged that the
remarks made during the
poll campaign violated the
Model Code of Conduct and
undermined the dignity of a
constitutional office, follow-
ing which the court awarded
the punishment.

There are multiple cases
against Azam Khan, includ-
ing land grabbing, document
forgery, and others.

IBY LOST AND FOUND

This notice is to inform the general public
that the original copy of Title Deed
No-1460,Serial No-1488,Token
No-1524,Book No-1,Dated-11.08.2012
dully registered at the office of Sub
Registrar-Neemchak
Bathani,Purchased by (1) RAJESH SAW
(2) NARESH SAW S/O-LATE DEVI SAW
from KAMALA DEVI W/O LATE DEVI
SAW in respect of the property area
admeasuring 02 Decimal bearing Thana
no—121, Khata No-291(New),Plot
No-1272(New) situated at Mauja
-Narawat,Thana-Atri, Anchal
—Atri,District-Gaya, Bihar,The original
copy of deed had been lost during visit
the Photocopy Shop at Atri from my
Narawat.The said deeds are chain of
Title Deed No-2254,Dated-29.07.2021,
which is in the process of mortgaging the
property to M/s Cholamandalam
Investment & Finance Company Limited.
If anyone found the said deed,Please
inform on the below given contact detail
and also all parties interested in this
transaction or who may have claims
against the property are encouraged to
take notice of this ongoing process within
7 days of the publication of this notice if
any.
Sudhanshu Kumar Sinha
B.Sc,L.L.B
Advocate and Legal Consultant
Gaya,Pin-823001
Mob-9431968369

LOST AND FOUND

This notice is to inform the general public
that the Title Deed No — 4114, Serial No —
4146, Book No — 1, dated 13.05.1999
dully registered at the office of Sub
Registrar — Samastipur, purchased by
Manju Devi W/o Kaislash Prasad from
Khurshid Alam S/o Abul Hasnain and Title
Deed No — 769, Serial No — 775, Book No
— 1, dated 16.01.2002 dully registered at
the office of Sub Registrar — Samastipur,
purchased by Mohammad Hanif S/o Late
Abdul Hafij From Manju Devi W/o Kaislash
Prasad and Title Deed No — 5830, Serial
No — 5926, Token No — 6068, Book No -1,
dated 22.05.2017 dully registered at the
office of Sub Registrar — Samastipur,
purchased by Sumaila Khatoon W/o
Mohammad Sabir From Mohammad
Hanif S/o Late Abdul Haif in respect of the
property area admeasuring 1 Katha
bearing Thana No — 126 Khata No — 255 &
4 (OLD), Plot No — 126(OLD) 1521(NEW)
situated at Mauja — Kasbeahar, Thana -
Tajpur, Anchal — Tajpur, District —
Samastipur, Bihar, and the original copies
of abovesaid deeds had been lost during
visit the Photocopy Shop at Tajpur from
my home. The said deeds are chain of
Title Deed No — 923 dated 18.01.2021,
which is in the process of mortgaging the
property to M/s Cholamandalam
Investment & Finance Company Limited
by the current title holder namely Shyam
Kumar S/o Surendra Thakur. If anyone
found the said deed, please inform on the
below given contact detail and also all
parties interested in this transaction or
who may have claims against the property
are encouraged to take notice of this
ongoing process within 14 days of the
publication of this notice if any.
Surya Prakash Sharma
Lawmind Associates
Flat number - 206, 2nd floor,
Shobha Apartment, Shurbhijit Path,
Opposite Harihar Chamber, Boring Road,
Patna Pin - 800001
Mob — 7004217170

India deepens space tech ties with
Italy, announces new collaborations

NEW DELHI : The Indian National
Space Promotion and Authorisation
Centre (IN SPACe) on Saturday
informed it led a delegation of Indian
space tech firms to Space Meetings
Veneto 2026 in Venice, Italy, under-
scoring India's push to strengthen
international partnerships and the
expand global footprint of its private

space ecosystem.

The event drew industry leaders,
startups, policymakers and technolo-
gy providers, in which the Indian del-
egation held strategic talks with the
Italian Space Industry Study Group to
explore deeper commercial and tech-
nological cooperation between both

countries.

Karnataka-based Astrobase
Space  Technologies signed a
Memorandum of Understanding

(MoU) with Impulso Space to support
customer access and explore launch
opportunities through integrated
mission management and launch

service networks.

Another firm Kepler Aerospace
signed a framework agreement with
Apogeo Space to expand global
Ground Station as a Service (GSaaS)
infrastructure and strengthen satel-
lite collaboration between India and

Europe.

tions.

The partnership will explore joint
opportunities across CubeSat sys-
tems, payload technologies, satellite
infrastructure and mission opera-

Nine Indian space-tech companies

joined the delegation and announced
multiple collaboration initiatives.
Another firm VyomIC showcased
its array of technologies during the
event and announced a strategic col-
laboration focused on building next-
generation navigation and resilient

= 30 April, 2026 Q' New Delhi

Rahul Gandhi demands sacking of
Dharmendra Pradhan over NEET paper leak

NEW DELHI : Leader of
Opposition in the Lok Sabha,
Rahul Gandhi, on Saturday
demanded the immediate
removal of Union Education
Minister Dharmendra
Pradhan over the leak of the
NEET examination paper,
accusing the government of
failing to protect the future
of millions of students.

In a scathing attack on
the Centre, Rahul Gandhi
alleged that nearly 22 lakh
NEET aspirants had been
"cheated" and questioned
Prime Minister Narendra
Modi for maintaining silence
on the issue.

"Twenty-two lakh NEET
students have been cheated.
But Modi ji is not saying a
word. Remove Dharmendra
Pradhan ji immediately, or

take responsibility yourself.
Modi ji, sack Dharmendra
Pradhan now," Gandhi said
in a post on X.

He also released a video

statement in which he
claimed that the NEET ques-
tion paper had been circulat-
ed two days before the exam-

ination.

Targeting the Education
Minister, Rahul Gandhi said,
"The whole country knows
that the paper was distrib-
uted two days before the
exam. India's Education
Minister Dharmendra
Pradhan says he has nothing

1.5 crore trees planted in 3
years: HM Amit Shah in Gujarat

AHMEDABAD/GANDHINAG
AR : Union Home Minister
Amit Shah on Saturday
reviewed a series of develop-
ment, environmental and
infrastructure initiatives
linked to the Gandhinagar
Lok Sabha constituency,
including a large-scale
afforestation campaign under
which more than one crore
saplings are proposed to be
planted during 2026-27.

Chairing a high-level
meeting in Ahmedabad, Shah
reviewed the ongoing 'Green
Lok Sabha - Gandhinagar Lok
Sabha' campaign and said
tree plantation and pond
rejuvenation had become a
"new identity" of the con-
stituency.

"In the past three years,
1.5 crore trees have been
planted in the region. As a
result of these continuous
efforts, a reduction of 2-3
degrees has been recorded in
the average temperature of
the Lok Sabha constituency,"
he said in a post on X.

Officials informed the
meeting that around 1.03
crore saplings would be
planted during 2026-27,

/ SYMBOLIC SSESSION NOTICE \

Branch Office: ICICI Bank Ltd. 4/10, Mythree Tower, Bommanhalli Hosur
Main Road Bangalore- 560068

of receipt of the said Notice.

@ 1cICI Bank

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the
borrower(s) mentioned below, to repay the amount mentioned in the Notice within 60 days from the date

marking a 64 per cent
increase over the nearly
62.85 lakh saplings planted
last year.

The campaign aims to
expand green cover and pro-
vide "clean air, water and a
green environment" for
future generations.

Shah suggested identify-
ing housing societies where
more than 50 trees could be
planted and called for
"increasing green cover in
every part of Ahmedabad
through public participation”.

He also directed officials
to undertake plantation in
road medians and small open
spaces, and to intensify plan-
tation in Gujarat Industrial
Development  Corporation
(GIDC) areas to provide an
environment-friendly atmos-
phere for workers and indus-
tries. The plantation drive
will include Miyawaki model
plantations, dense planta-
tions, linear plantations,
boundary plantations, and
scattered plantation tech-
niques. Authorities also plan
to green roadside stretches,
vacant government plots and
urban dump sites. The Forest

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned has taken symbolic possession of the property described below, by exercising powers conferred
on him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.
The borrower in particular and the public in general are hereby cautioned not to deal with the property. Any
dealings with the property will be subject to charges of ICICI Bank Limited.

Department will undertake
the plantation of 6,000
saplings at 18 entry points in
Gandhinagar district and
seven entry points in
Ahmedabad district as part of
a "Van Kavach" initiative.

As part of the campaign
inspired by Prime Minister
Narendra Modi's 'Ek Ped Maa
Ke Naam 2.0' initiative, free
saplings will be distributed to
citizens. Officials said families
living in tenements, row
houses and bungalows would
each receive one sapling to
encourage public participa-
tion. Several government
departments and civic bodies
will participate in the cam-
paign. Officials said the
Deputy  Conservator  of
Forests, Ahmedabad, would
undertake plantation of more
than 38.79 lakh saplings,
while the Gandhinagar forest
division would plant more
than 12.47 lakh saplings.
Ahmedabad Municipal
Corporation (AMC) is expect-
ed to plant around 25 lakh
trees, and Gandhinagar
Municipal Corporation (GMC)
is expected to plant more
than 5.42 lakh trees.

Sr.|  Name of the Description of Property/ Date of Demand| Name
No/ Borrower(s)/ Loan Date of Symbolic Notice/ Amount | of
Account Number Possession Notice (Rs) |Branch
1. [Shilpa ] Chauhan/ |As Described In The Loan Document/ Property 23.07.2025 Patna
Karuru Surya Document Covering Flat No. 502, Forth Floor, Block-3, Rs.
Subrahmanyam- | Kaarya Homes, Plot No. 108, 109, 118 And 119, 10,61,218.00~
LBPTN00002317210 | Marikavalasa Area, L.P. No. 11/2005, Survey No. 164/1,
LBPTN00002317211

Paradesipalem Village, Grater Vsakhapatnam Municipal
Corporation Area, Madhurawada S.R.O. Limits, District
Visakhapatnam, Andhra Pradesh (admeasuring An
Area of 958 Sq.ft. And 80 Sq.ft. Car Parking In Stilt Floor
Bounded By: North: Open To Sky South: Open To Sky
East: Open To Sky West: Common Corridor./
Symbolic Possession on/ 13/05/2026.

Date: May 17, 2026
\\Place: Patna

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount,
else the mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the
provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Sincerely Authorised Officer
For ICICI Bank Ltd.

to do with it. You have dam-
aged the very core idea of
India."

Rahul Gandhi alleged that
there is a nexus involving the
RSS, BJP, and individuals
appointed in educational
institutions, claiming the sys-
tem was being used for prof-
iteering at the cost of stu-
dents' futures.

"This nexus between the
RSS, BJP and the people they
have installed in universities
has destroyed India's educa-
tion system," he alleged.

The Congress leader fur-
ther attacked the process of
appointing Vice-Chancellors
in universities, claiming ide-
ological affiliation had

NAME CHANGE

infrastructure
statement noted.

Dr. PK. Jain, Director, Program
Management
Directorate (PMAD), IN-SPACe said
that India's participation at Space
Meetings Veneto reflects the growing
global confidence in the country's
space capabilities and private sector
ecosystem.

The engagements translated into
meaningful strategic partnerships
between Indian and international
space companies, he noted.

"The
Astrobase
Kepler Aerospace and VyomIC high-
light the increasing competitiveness
and global readiness of Indian space
enterprises. As India strengthens its
position in the global space economy,
IN-SPACe remains committed to
enabling industry-led international
collaborations," he said.

The visit follows the Italian
Aerospace Delegation's visit to India
in 2025 and forms part of the broad-
er effort to deepen commercial space
cooperation between India and Italy.

It also aligns with the 2025-2029
India-Italy Joint Strategic Action Plan
announced at the G20 Summit 2024.

I, Sunita Yadav, date of birth August
07, 1985, W/o Kamlesh Singh, Rio
Village- Lasara, Post- Chhewari,
Tehsil- Ramgarh, District- Kaimur
(Bihar) - 821110, do hereby declare
through affidavit no. 503/14.05.26
that | have changed my name from
Sunita Yadav to Kumari Sunita Yadav,
which is according to my civic docu-
ments (UID, PAN) and educational
certificales. My correct name is
Kumari Sunita Yadav and date of birth
is August 07, 1985. Both names,
Sunita Yadav and Kumari Sunita
Yadav, belong to the same woman,
which is me. In the future, | shall be
known only as Kumari Sunita Yadav,
with the date of birth August 07, 1985.

I, Kot Singh Yadav, date of birth - 01
July 1961, father of Kamlesh Singh,
resident of village - Lasra, P.O.
Chhewari, tehsil - Ramgarh, district -
Kaimur, (Bihar) - 821110, declare
through affidavit no. 504/14.05.26
that | have changed my name and
date of birth from Kot Singh Yadav, 01
July 1961, to Kot Singh, 01 January
1951.As per my civil documents (UID,
PAN). My cormrect name is Kot Singh
and date of birth is 01 January 1951.
Kot Singh Yadav 01 July 1961 and
Kot Singh 01 January 1951, both the
name and date belong to the same
person. In future, | will henceforth be
known and recognized as Kot Singh
and date of birth is 01 January 1951.

technologies, the

and Authorization

agreements
Space

signed by
Technologies,

replaced merit and academic
competence.

"The whole country
knows that if someone wants
to become a Vice-Chancellor,
knowledge or experience is
no longer important. If a per-
son is affiliated with the RSS,
he or she can become a Vice-
Chancellor. If you are not
from the RSS, you cannot
become a Vice-Chancellor,"
Gandhi said.

Referring to repeated
incidents of examination
paper leaks across the coun-
try, he alleged that such fail-
ures had occurred "at least
80 times," destroying the
future of nearly two crore
young people.

NAME CHANGE

I, GIRISH DUBEY S/o SURENDRA
NATH DUBEY, RESIDING AT-
VILL+PQST-ARAK PS-
KRISHNABRAHM  DIST-BUXAR-
802111, BIHAR WILL BE KNOWN
AS. GIRISH NATH DUBEY, VIDE
AFFIDAVIT NO-1031-DATED-16-05-
2026

I, MITHILESH DUBEY Slo GIRISH-
NATH DUBEY, RESIDING AT-VILL+
POST- ARAK PS- KRISHNA BRAHM.
DIST-BUXAR- 802811. BIHAR WILL
BE KNOWN AS MITHILESH KUMAR
DUBEY. VIDE AFFIDAVIT NO-1030 -
DATED-16-05-2026.

K Kavitha writes to PM Modi for removal of Union
Minister Bandi Sanjay over POCSO case against his son

HYDERABAD : Telangana Rakshana Sena President, K
Kavitha, on Saturday wrote a letter to Prime Minister
Narendra Modi, seeking the immediate removal of Union
Minister of State for Home Affairs, Bandi Sanjay Kumar, from
the Union Council of Ministers in connection with a POCSO case
against his son Bageerath. In the letter, K Kavitha targetted
the Union Minister following a First Information Report (FIR)
registered against his son under the Protection of Children
from Sexual Offences (POCSO) Act.

Axis Bank Ltd,
/‘ LACREULSN  2nd Floor, SBB Loan Centre, Sita-Usha Square Complex,
Kankarbagh Main Road, Patna-800020
POSSESSION NOTICE (For Inmovable Property)
(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement
Rules, 2002)
Whereas, the undersigned being the Authorised Officer of the Axis Bank Ltd, under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
calling upon the borrower/s/guarantor/s to repay the amount mentioned in the notice
along with contractual rate of interest plus penal interest, charges, costs etc. within 60
days from the date of the said notice.
The borrower/s/guarantor/s, having failed to repay the amount, notice is hereby given
to the borrower/s/guarantor/s, in particular and the public, in general, that the
undersigned has taken possession of the property described herein below in exercise
of powers conferred on him under section 13(4) of the said Act read with rule 8 of the
said Rules on the date mentioned herein after.
The borrower/s/guarantor/s, in particular, and the public, in general, are hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Axis Bank Ltd., for an amount mentioned in the notice along
with interest thereon and penal interest, charges, costs etc. from date of demand
notice.

The borrower's attention is invited to the provisions of Sub Section (8) of Section
13 of the SARFAESI Act, 2002 in respect of time available, to redeem the secured
assets.

A) Amount Due as on date
B) Date of Demand Notice
C) Date of Possession

A)Rs. 18,65,495.75/- (Rupees
Eighteen Lakhs Sixty Five
Thousand Four Hundred Ninety
Five and Seventy Five Paisa
Only)

Name & Address of
Borrower / Guarantor

Mr. Mundrika Ram (Borrower)

S/o Mr. Skhichand Chaudhari

Dhangain, Bikramganj, Near Masjid,
Dhanhain, Rohtas- 802212

Mrs Kanti Devi (Co- Applicant/ Guarantor)
W/o Mundrika Ram

Dhangain, Bikramganj, Near Masjid, B) 08-09-2025
Dhanhain, Rohtas- 802212 C) 14/05/2026
Description of the Immovable Property(Secured Assets)

Collateral security, SCHEDULE - A: (Description of Immovable Property/
Secured Asset): All piece and parcel of the Land Area- 544 Sq Feet i.e 1.4 Decimal
situated at Khata No- 652, Khesra No- 2624, Dhangi Ward No- 10, Bikramganj, Thana
No- 503, Rohtas, Dist- Raohtas and Executed in favour of Mr. Mundrika Chaudhary
S/o Mr. Chaudhari Vide Saale Deed No- 6346 dated 21.07.1999 and is bounded by
:Raod South: Raja Ram Singh ,East: Purnawasi Chaudhary West: West:Ram
Chandra Chaudhary
Date: 17-05-2026
Place: Rohtas , Bihar

Authorised Officer
Axis Bank Ltd.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PATLIPUTRA AGADEMY FOR EDUCATION AND TRAINING PRIVATE LIMITED

OPERATING IN EDUCATION AND TRAINING AT PATNA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the Corporate Debtor PATLIPUTRA ACADEMY FOR EDUCATION AND
along with PAN & CIN/ LLP No. TRAINING PRIVATE LIMITED

PAN: AAMCP3094L

CIN: U80902BR2021PTC054177

OFF.NO. 303 3RD FLOOR NAVYUG'S KAMLA
BUSINESS PARK PLOT NO. 172, 173 & 174, EAST
BORING CANAL ROAD PATNA-800001 BIHAR
URL of website NA

4. | Details of the place where the 303, Plot No 172-173 & 174, 3rd Floor, Navyugs
majority of fixed assets are located | Kamla Business Park, East Boring Canal Road
Patna — 800001 Bihar

5. | Installed capacity of main NA

products/ services

6. | Quantity and value of main
products/ services sold in the
last financial year

7. | Number of employees/workmen

2. | Address of the Registered Office

[

Rs. 5,99,55,940 (F.Y. 2022-23)

The Corporate Debtor is presently not being run
as a going concern by the Resolution Professional.
The details pertaining to the number of employees
and workmen of the Corporate Debtor could not
be ascertained due to limited availability of
information and records from the suspended
management at this stage of the process.

The same may be obtained by sending a mail to
the Process Email Id:
patliputraacademy312@gmail.com

8. | Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL :

1. Refundable Earnest Money Deposit
(non-interest bearing) along with Expression of
Interest- Rs. 20,00,000 (Through Demand Draft)
along with Expression of Interest

2. Security Deposit (non-interest bearing) along
with Resolution Plan- Rs. 50,00,000 (Through
Demand Draft) along with Resolution Plan

3. Tangible Net Worth- Rs. 5,00,00,000

AFFIDAVIT

I, Ajami Tabassum, Wife of Jamil
Ansari, resident of - 25, Nasirchak,
Sarari, Danapur-cum-Khagaul,
Patna, Bihar-801105 do hereby
solemly affirm and declare as per
Affidavit no.- 8428 dated 13/05/2026
that in school of my daughter my
name is mentioned as Azmi
Tabassum which is in correct. My cor-
rect name is Ajami Tabassum which
have to be changed in my daughter
school record. All the contents of this
affidavit are true and correct to the
best of my personal knowledge and
belief.

10.| Last date of receipt of expression | 01.06.2026
of interest

11.| Date of issue of the provisional list | 11.06.2026
of prosp! resolution applicants

12.| Last date of submission of 16.06.2026
objections to the provisional list

13.| Date of issue of the final list of 26.06.2026
prospective resolution applicants

14.| Date of issue of information 01.07.2026
memorandum, evaluation matrix,
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of 31.07.2026

resolution plans
16.| Process email id to submit
Expression of Interest

Dalte: 16.05.2026
Place: New Delhi

patliputraacademy912@gmail.com

Binod Kumar Singh
Resolution Professional
For M/s Patliputra Academy For Education And Training Private Limited.
1BBI/IPA-001/IP P-02688/2022-2023/14108

1BBI Registered Address: Wa-23, Shaakarpur , Laxmi Nagar Metro Station,
Shakarpur, East Delhi, 110092

Correspondence address: - Office No A-213, Shanti Gopal Chambers,
Street No-1,Main Vikas Marg, Metro Pillar No-35, Shakarpur, Delhi-110092.
Process e-mail id: patliputraacademy912@gmail.com
AFA Valid up to- 31.12.2026 Phone Number- 9871432334

1 | MISMAAFOOD INDUSTRIES

BIHAR-842001

DIST-SHEOHAR, BIHAR ' (Borrower)
MR. SHYAMNANDAN KUMAR
S/O RAM SWARTH YADAV

(Co-Applicant/Borrower)
MRS. RAJWATIDEVI
W/OMAUZE LALRAY

(Co-Applicant /Borrower)

Name & Address of the Borrower &

THROUGH ITS PROP. SHYAM NANDAN KUMAR
BRANCH OFFICEAT: KALYANI, BOSE PRESS LANE,
MUZAFFARPUR, JAWAHARLAL ROAD, MUZAFFARPUR,

ALSOAT: HIRAUTA, PO- DUMMA, BLOCK- TARIYANI,

HIRAUTA, PO-DUMMA, BLOCK- TARIYANI, DIST-SHEOHAR, BIHAR

R/O VILLAGE-MURADPUR DULLAH, PO-BHIKANPUR,
THANA-AHIYAPUR, MUZAFFARPUR, BIHAR

AXIS BANK LIMITED

Address: . Branch: PATNA RAC, 2nd Floor, Sita Usha Square, Kankarbagh, Main Road, Kankarbagh, Patna- 800020

Public Notice pursuant to Section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
Anotice is hereby given that the following borrowers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the bank and said facilities have turned to be
Nonperforming Assets. The notices were issued to them under section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 on their last known
addresses however the same have un served and as such they are hereby informed by way of public notice about the same.

Dist- Muzaffarpur

Property Address on

All That piece and parcel of Non Agricultural Residential land | A)09-02-2026 | 10,00,001/- From 10,19,516.18/-
and building measuring area 4.786 Decimal (Equivalent to B) 20-12:2024 Loan A/c No- (Rupegs Ten Lakhs
2100 Sq Feet) vide original sale deed No- 11363 Dated 913030028420462 Nineteen
26.04.2012 in the name of Mrs. Rajwati Devi W/o Mr. Mauze Thousand Five
Lal Ray Resident of Village- Muradpur Dullah, PO- Bhikanpur, Hundred Sixteen
Thana - Ahiyapur, Dist- Muzaffarpur, Khata No- 830, Khesra and E'goh:“T;)" Paisa

No- 287m, Thana No- 402, Ward No- 12 at Brahampura, PS -
Brahampura, Anchal- Mushari, Registry Office- Muzaffarpur,

BOUNDARYAS PERDEEDNO- 11363 DATED 26.04.2012
As per Lawyer search Report Dated 28.05.2013 presently the
above mentioned property is within M.C Limit and is bound as

under
NORTH: ROAD
EAST.  VENDOR

Loan
Disbursed

of notice
e of NPA

Outstanding Amount
(As on date of notice)

SOUTH: VENDOR
WEST:  VENDOR

ts shall not be

i) Thesecured

The steps are being taken for substituted service of notice. The above borrower and/ or the guarantors (Where ever applicable) are advised to make the payment of outstanding dues as mentioned above along
with future interest and applicable charges within 60 days from the date of the publication of this notice falling which further steps will be taken after the expiry of 60 days of the date of this notice as per the provision
of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security InterestAct 2002.

Please note that under section 13 (13) of the said Act, no Borrower shall after receipt of Notice referred to in Sub Section (2) transfer by way of sale lease or otherwise any of his secured assets referred to in the
notice, without prior written consent of the secured creditor.
Borrower’s kind attention is invited to the provisions of Sub Section (8) of section 13 of the SARFAES| Act, 2002 in respect of time available to the borrowers to redeem the secured assets.
Section 13 Sub Section (8) of the SARFAESI Act 2002,
Where the amount of dues of the secured creditor together with all costs, charges and expenses incurred by him is tendered to the secured creditor at any time before the date of publication of notice for public
auction orinviting quotations or tender from public or private treaty for transfer by way of lease, assignment or sale of the secured assets, -

d by way of lease, assignment or sale by the secured creditor and

ii) Incase, any step has been taken by the secured creditor for transfer by way of lease or assignment or sale of the assets before tendering of such amount under this Sub Section, no further step shall be taken by
such secured creditor for transfer by way of lease of assignment or sale of such secured assets,”

Date: 17/05/2026 Place: MUZAFFARPUR

Authorized Officer Axis Bank Ltd.
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